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OA 174/96
Pal Chard Sharma ... Applicant
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Union of India and others ... Respondents
CORAM:

HON'ZLE MP. GOPAL ITRISEMA, VICE CHAIRMAN
HOM'BLE MP. O.F. SHAPMA, ATMINISTRATIVE MEMBER

For the Applicant i Mr. D.C. Sharma
For the Respondents cee
ORDER
PER HOMN'BLE MPF. GOPAL ITFI

SHNA, VICE CHATIRMAN

Applicant, Bal Chand Sharma, in this application u/z 13 of the
Adminiztracive Trikunzls Act, 1925, has challengsd the: ovder Jdacsd 2206093
razazxd by vespondent M0.2, at AnnlA-1l, Ly which appointment to the post of
Extra Deparitmental Delivery; 2gsnic in kthe Foca Division was refused to the
applicant on the ground that he had voluntarily sought his discharge from

the Army; Poztal Zervice.

2, Wz have heard the lzarnsd coangzl fov the zpplicant.  The learned
coungel for ths applicant, Jduring the coura: of arguments, has sought

permiszicn to withdraw the presenc OA. Parmiszicn to withdraw the same is

qrantzl.  The OA is dismisszzd as having keen withdrawn.
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